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aette o India dated the 
th March, 1067.  (Pacciin 
Lirary. See No. LT189
87.

(il) The Cine atorah  (Cen
sorshi)  Second  A end, 
ent Rules, 1967, ulished 
.In  Notiication No. .SJl. 
09 in  aette o India 
dated the th March, 1867. 
Placed in Lirary. See No. 
LT18967.

() to lay on the Tale a coy o 
the Reort o the co ittee 
on Broadcastin and Inor a
tion Media on Coordination 
o the Media o Mass Co
unication.  Placed in Li
rary. See No. LT 67.1

Ordinances  under article 1 () (a) 
o the Constitution 

The o  Parlia entary
Attain   Co unications (Dr. Ra
Suha Sinh) I e .to lay on the 
Tale a coy each o the olloin 
Ordinances under roisions o article 
1() (a) o the Constitution—
(1) The  Anticorrution  Las 
(A end ent) Ordinance, 1967 
(No.  o 1967) ro ulated 
y the President on the th 
May, 1967.  Placed in Li
rary. See No. LT 667.

() The Passorts Ordinance, 1967 
(No.  at 1967) ro ulated 
y the President on the th 
May, 1967.  Placed in Li
rary. See No. LT 767.

Notiications  under  Na y Act

The  Minister o  Deence  (Shri 
S ann Sinh)  On ehal o Shri
Ball Ra Bhaat, I e to relay on the 
Tale a coy each o the olloin 
Notiications under section 18 o the 
Nay Act, 1867—

(1) The Indian Naal Resere and 
the  Indian Naal Volunteer 
Resere (A end ent) Reu
lations,  1867,  ulished  in 
Notiication No. S.H.O. 8 in 
atte o India dated the 
18th Kanuiy, 1867.

() The Naal Cere onial, Con 
ditions o Serice  and Mis
cellaneous  (Fourth A end
ent) Reulations, 1967, u
lished  in  Notiication  No. 
SJL.O. 6 in aette o India 
dated the 18th Feruary, 1867.

() The Naal Cere onial, Con
ditions o Serice and Miscel
laneous (A end ent) Reu
lations,  1967,  ulished  in 
Notiication No. S.R.O. 76 in 
aette o India dated the 
th March, 1967.  (Placed in 
Lirary. See No. LT9 67.

National  Coo erati e  De elo ent 

Cor oration  (A end ent) Rules

The Deuty Minister in the Ministry 
o  Food,  Ariculture,  Co unity 
Deelo ent and Cooeration (Shri 
D. Brin) On ehal o Shri Anna 
sahi Shinde,  I e to lay on the 
Tale a coy o the  National Co
oeratie  Deelo ent  Cororation 
(A end ent) Rules, 1967, ulished 
in Notiication No.  .S.R. 67 in 
aette o India dated the 6th May,
1967, under su section () o section 
 or the National Cooeratie Dee
lo ent Cororation Act, 196. Plac
ed in Lirary. See No. LT 867.J

Procla ation re okin  rocla ation 

in relation to Rajasthan

The Minister o State in the Ministry 
o Ho e Aaiis (Shri Vidya C ha ran 
Shokla) I e to lay on the Tale a 
coy o the Procla ation issued y the 
President on the  6th Aril, 1967, 
reokin the Procla ation issued y 
hi on the 1 h March, 1967,  rela
tion to the State o Rajasthan, u
lished i Notiication No. .S.R. 6 
in aette o India dated the 6th 
Aril, 1967. under clause () o article 
6 o the Constitution.  Placed in 
Lirary. See No. LT 967.J

.1  hr*.

RE CALLIN ATTENTION NOTICE 
( uery)

Shri Sorendranaih Diedy (Kend 
nsra) Beore you o on to the ns*t
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Shri Surendranath Diedy J 

usiness, I ant to say this.  I had 
ritten to you drain your atten
tion to the otion, oi callattention 
that e hae ot  reorts that, the 
Parlia entary Aairs Ministry . . .

Mr. Seaker  We are eetin at
 Oclock today.

Start Srendranath D redy To dis
cuss this

Mr. Seaker  T discuss all the
thins.

Shri Snrendranath Diedy  This
is a ery serious atter. That is hy 
I rote to you.  I anted your er
ission to raise this.

Mr. Seaker That cannot e taken 
u no.

Shri  Snrendranath  Diedy  I
souht your erission.  Beore  you 
o to the net usiness, I ould like 
to raise this atter. This is in reard 
to the Presidents election.

Mr. Seaker No. no.

Shri Surendranath Diedy Hie
Ministry  o  Parlia entary  Aairs 
used its transort and its  oicers. 
They ent to the station to receie 
Conress reresentatie* . . .

At  Minister  o  Parlia entary 
Aairs and Co unications (Dr. Ba 
Snka Sinh) That is not correct.

Mr. Seaker Whateer it is, he
ther it is correct or not, it cannot e 
raised like this.

I hae to inor the House . . .

Shri  Surendranath  Diedy  I
ant to kno hat you are oin to 
do.  I hae ritten to you.

Mr. Seaker I hae not eritted 
that.

Start Surendranath Diedy  ou
hae, not aditted y notice. There* 
lore, 1 rote *« you that i you do

not erit y notice,  ill et u* 
in the House and ake this otion. I 
had. souht your erission or that. 
I do not kno hether that as laced, 
eore you.

Mr. Seaker I as told aout it.

Shri Surendranath Diedy There
ore, it is not ithout takin your 
erission that I do this. It is al ays 
your riht to allo any atter, een 
i it is not on the aenda, to e raised. 
I hae ien you notice  that this 
atter reuires to e clariied.

Mr. Seaker I ill not erit hi  
i he ants to. say he ay say.  I 
eeryody rites to e and ants to 
ake a oint here ecause he rites 
to e, I cannot hel it. Mr. Diedy 
has ritten to e and I hae seen it.

Shri Surendranath Diedy  ou.
do not erit e

Mr. Seaker I ill consider it. Let 
us see.  (Interrution*).

Shri Surendranath Diedy I a.
hain a dialoue ith the Seaker. 
Why should y hon. riends o osite 
ehae in this anner  Why hould 
they shout like this

TT* WnWJt (SIWTR 
TT)      I

jSFT  WT7S arrFTT PJTT

 .  . .

Mr. Seaker  I hae receied so
any  callin attentionnotices  and 
adjourn ent otions.  I hae not 
decided on all o the. I I consider 
any  ca 11 in attentionnotice  to  e
i ortant, I shall certainly allo It. 
I hae not taken a decision aout it 
I hae ket it endin ...

Shri A. B. Vajayee  That ean* 
that you hae not taken any decision 
so ar

Mr. Seaker No.
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W M BaJ Madhok (South Delhi) 
I ont jror uidance on one atter. 
This session is eetin ater a lon 
ti e, la the ean hile, a nu er o 
deelo ents hae taken lace in the 
hole orld, and e hae tried to 
dra your attention to these atters 
throuh a nu er o callin attention 
notices.  For  instance,  there is  a 
enacin  situation in  West Asia. 
There are any other thins  also 
hich e ant to raise. But you, Sir, 
in your discretion, hae not alloed 
any o the.  May I kno ho e 
can raise these issues in this House, 
issues hich are o ital i ortance to 
the security o this country, hich are 
o ital i ortance to the ell ein 
o this country  Ho can e raise 
these issues i you are oin to dis
allo ail the notices

Mr. Seaker There are aout eihty 
callin attentionnotices and adjourn
ent otions hich I hae receied 
today.  Till  100 a.. they  ere 
coin in, and at 10  they ca e to 
e. There ere, eihty o the, and 
not just one or to. I cannot decide 
in the e inutes that ere at y 
disosal hich one o the as i
ortant and hich one as urent and 
hich one as not.  Thereore,  1 
anted to discuss the atter ith the 
Leaders o the arties and that is hy 
I hae called or a eetin at 0 
.. today. What a I to do i aout 
80 such notices are receied  I can 
only adit one o the.  Today, e 
re takin u one adjourn ent otion, 
yesterday hen I discussed. I thouht 
that ood as the ost urent ro
le. Thereore, I hae aditted the 
adjourn ent otion reardiin ood, 
and leae has een ranted or it and 
it is ein taken u today. Actually, 
1 anted to allo the adjourn ent 
otion relatin to the olice, ut then 
ood takes recedence, and it s ore 
i ortant than een the olice etc., 
and, thereore, that is ein taken u 
today.  When e eet today at 0 
.. e shall discuss hat is to e 
done, and ho e are to roceed. I 
ould like to e uided y the 
Leader* o the arious arties  on 
these oints.

*To TT*r WlT Hiin (T ar) 
jPra rr  1
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Mr. Seaker Thereore, I a say
in that e shall e eetin at 0 
. . And  hon. Me ers ay ie 
e uidance, and I a reared to 
accet hateer is ood.  Actually, I 
hae no reconceied  ideas  aout 
rejectin anythin or accetin any
thin.  I 80 or 90 notices are there, 
and each one o the ay e ery 
i ortant—only one can e aditted 
on a day. I ould certainly like to 
hae the uidance o all the leaders 
o the arious arties eore I take 
any decision aout it.

1.19 hrs.

RESI NATION OF MEMBER 

(Dr. Basaiit Narain Sinh)

Mr, Seaker I hae to inor the 
House that Dr. Basant Narain Sinh, 
an elected Me er o the House ro 
the Haariah constituency o Bihar 
has resined his seat in the Lok Saha 
ith eect ro the 1th May, 1967.

1.191 hrs.

COMMITTEE OF PRIVILE ES

First Re ort

Shri Khadilkar (Khed)  I e to 
resent the First Reort o the Co
ittee o Priilees.

STATEMENT RE RAILWA ACCI
DENT AT K PPAM STATION

Te Minister o Railays (Shri . 
M. Poonaeha) Sir, it is ith roound 
reret that I rise to ake a stateent


